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shri H.Y. Krishnan, Hon. Yice Chairman{f)
A
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Dated this the 2th Day of March, 199%

Dy, A Vedavalli, Hono Me ember(J)

VEPSUS

Union of India through
Secretary (Defence)
Ministry of Defence, New Delhi.

[

2 Ordnance Factory through 1ts
Ceneral Manager, Muradnagar.

(%]

By Advocate: Nonc.
Shri Raj Kumar Tank,U.D.C departmental re epresentatbive
on behalf of the respo
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issue of notice to the

No reply hes since been

2. The grievance of the applicant is in respect
of the order of the disciplinary autbority dated

4.8.94, by which, he was dismissed

F3led an appeal on- 26.8.22(Annexure A2Y. It s

that the appeal is still pending. It was alsg stated
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that the applicant would be satisfied if
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an  behalt of the

in gt JL P - o ) R e
pespondents | appears and states that a reply woula  LE

d¥ the case, & further reply of the respondents 1s not
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necessary.  We dispo

{ha respondents  te dispose of

4 We are of the view that in th

e of this 0& with & direction teo

led hy the applicant within 7 meske from the date of

cirounstances
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the fnnexurs A2 appca
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receipt of  this order under intimation to  the

éﬁ“}%camtz In case, the appeal has already been

disposed of, the respondents

accordingly  an

{br. A Wedavalli)
gMember(J)
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are dirccted to  intorm

d alse inform him ag Lo




